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APPROPRIATION (RAILWAYS)
NO. 3 BILL®, 1966

The Minister of Rallways (Shri 5.
K, Patil): I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain further
sumg from and out of the Consolidated
Fund of India for the service of the
financial year 1966-67 for the purposes
of Railways,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appripriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financia] year
1966-67 for the purposes of Rail-
ways."

The motion was adopted.

st gow wx wgmw (3)
o &Y & qre F w1 g ad) il
g

wood WEE 0 §H a<g & T8 0.

o} gew W v - GAl AEEY
waara 24 & foq dare § 0

Shri 8, K, Patil:
Bill.

I introducet the

NO. 4 BILL®, 1966

The Minister of Rallways (Shri S,
K. Patil): I beg to move for leave
to introduce a Bill to provide for the
authorisation . of  appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spemt
on certain services for the purposes
of Railways during the financial year
ended on the 31st day of March, 1964,
in excess of the amounts granted for
those services and for that year.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
-spent on certain services for the
purposes of Railways during the
financial year ended om the 3lst
day of March, 1964 in excess of
‘the amounts granted for those
services and for that year."

The motion was adopted,

Shri 8. K. Patil: 1 introducet the
Bill.

1323 hrs.

DEMANDS FOR SUFPPLEMENTARY

GRANTS (KERALA), 1966-67 AND

DEMANDS FOR GRANTS

(KERALA), 1962-63 AND 1963.04—
contd.

Mr. Speaker: The House will now

proceed with further discussion of the

lementary Demands for Grants

and Demands for Excess Grants in
respect of Kerala.

Mr. Kachhavaiya.

*Published in Gazette of India Extraordinary, Part II, wecton 2,

dated 18-11-66.

tintroduced with the recommendation of the President,
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st gen v wgaw o §
fard NEF AL, sed ar ¥ g6
LU U A
Mr. Dﬁn&r-slrukw: Some Cut
Mpotions have been moved.

-1 now put them to the vote of the
House.

All the Cut Motions were put and
negatived,

Mr. Deputy-Speaker: The gquestion
is:

“That the respective Supple-
mentary sums not exceeding the
amounts showpn in the third
column of the Order Paper be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 1967,
in respect of the following De-
mands entered in the second
column thereof—

Demands Nos. XXX, XL, XLV,
L and LV."

The motion was adopted,

o) gW wE WA R aEl
FT IO TN FAT E |

weaa wglem ;¥ fEar &

i gew w wgam ;o gwd &
fo 1% 9T & 917 2 398y 3 g1 H AW
& forg a4y F1% a1 AvETe "R o
R Fraafi s My E A
& & | % gwe agrar gowl
T ? I EE IeT adi fzar 2

Mr. Deputy-Speaker: Order, order.

8hri Hokam Chand Kachhavalya:
‘There is no quorum in the House.
.

Mr. Depaty-Speaker: The bell is
being rung.

DSG. & DEG. 4oob
(Rerala)

Still there is no quorum. The bell
is being rung for a second time—
Now, there iz quorum, ’

The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts showp in the third
column of the Order Paper be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March 1067,
in respect of the following De-
mands entered in the second
column thereof—

Demands Nos. XVI, XVII, XIX,
XXV to XXVII XXXII,
XLIII, XLV to KLVII and
Lv.”,

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
President out of the Consolidated
Fund -of the State of HKerala to
make good the amounts spent
during the year ended 3ist day
of March, 1963, in respect of the
following Demands entered in the
second column thereof—

Demands Nos. I, XII, XXI,
XXXII, XXIII, XXXV,
XXVIl, XLV and LI".

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
Pregident out of the Consolidated
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Fund of the State of Kerala to
make gpood the amounts spent
during the year ended 31st day
of March, 1964 in respect of the
following Demands entered in the
second column thereof—

Demands Nos, I, X, XII, XXI,
XXI1I, XXV, XXXVII,
XLIII and XLVL".

The motion was adopted.

[The motions for Demands for Sup-
plementary/Excess Grants in respect
of Kerala, which were adopted by
the Lok Sabha, are reproduced be-
low—Ed.]

Demands for Supplementary Grants
(Kerala) For 1966-67

DeManp No. XXX—HARLIAN WELFARE

“That a supplementary sum not
exceeding Rs. 9,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XXX Hari-
jan Welfare.”

Demanp No. XL—MISCELLANEOUS

“That a supplementary sum not
exceeding Rs. 6,82,400 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1067 in
respect of Demand No. XL Mis-
cellaneous,”

Demaro No. xLV—Cm'rn OuTLAY
on INDUSTRIAL AND Ecowomic Deve-
LOPMEN

“That a supplementary sum not
exceeding Rs. 15,86,6000 be gran-
ted to the President out of the
Consolidated Fund of the State of

(Kerala)

Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867 in
respect of Demand No. XLV Capi-
tal Qutlay on Industrial and Eeco-
nomic Development.”

Demanp No. L—CapPrrAL OUTLAY OW

TRANSPORT SCHEMES

“That a supplementary sum not
exceeding Rs. 1,08,500 be granted
to the President out of the Con-
soliated Fungd of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. L Capital
Outlay on Transport Schemes.”

DeEmMAND No, LV—LOANg AND ADVANCES
’ GOVERNMENT

BY THE

“That a supplementary sum not
exceeding Rs. 41,00,000 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. LV Loans
and Advances by the Govern-
ment.”

Demany No. XVI—Urnrversity Epuca-

TION

“That a supplementary sum not
exceeding Rs, 300 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1067 in
respect of Demand No. XVI Uni-
versity Education.”

Demanpy No. XVII—GeweraL  Epuca-

TION

“That a supplementary sum not
exceeding Rs. 30,000 be granted

410°



4101
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to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867 in
respect of Demand No XVIL
General Education.”

Demanp No. XIX—MEeDICAL

“That a supplementary sum not
exceeding Rs, 1,00,000 be granted
to the President out of the Con-
aoliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967 in
respect of Demand No. XIX Me-
dical.”

Demanp No, XXV—ANIMAL
HuseANDRY

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967 in

Dmmanp No, XXVI—Co-OPERATION

“That a supplementary sum not
exceeding Rs. 80,000 be granted
to the President out of the Con-
saliated Fung of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1987 in
respect of Demand No. XXVI Co-
operation.”

Dmmanp No. XXVII—Invostrazs

“That a supplementary sum not
solidated Fund of the State of
to the Prgsident out of the Con-
solidated Fund of the State of
Kerala to defray the charges

DSG. & DEG. KARTIKA 27, 1888 (SAKA) D.SG. & DEG.
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which will come in course of

payment during the year ending

the 31st day of March 1967 in

respect of Demand No. XXVII In-

dustries.”

Demanp No, XXXII—IRRIGATION

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray .the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XXXII
Irrigation.”

DemMAND No. XLII—CAprrac CurLay

ON PUBLIc HEALTH

‘“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
soliated Fung of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XLIIT
Capital Outlay on Public Health."

Deseanp No. XLV—Carrrar. OuTLAY o

InpDUsTRIAL AND Ecowomic Devevor-
MENT

“That a supplementary sum not
exceeding Rs. 48,11,600 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in ecourse of
payment during the year ending
the 3ist day of March, 1967 in
respect of Demand No. XLV Capi-
tal Outlay on Industrial and Eco-
nomic Development.”

Demant No. XLVI—Caprrar OUTLAY

oN IRRIGATION

“That a supplementary sum not
exceeding Rs, 30,00,000 be granted
to the President out of the Con-

soliated Fund of the State of
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Kerala to defray the charges
swvhich wil] come in course of
payment during the year ending
the 31st day of March, 1067 in
respect of Demand No, XLVI
Capital Outlay on Irrigatlion.”

Demanp No. XLVII—Carrrar Ovuriay

oN PusrLic Works

“That a supplementary sum not
exceeding Rs. 300 be granted
to the President out of the Con-
soliated Fung of the State of
Kcrala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XLVII
Capitall Outlay on Public Works.”

Demanp No, LV—LOAN AND ADVANCES

BY THE GOVERNMENT

“That a supplementary sum not
exceeding Rs. 9,77,000 be granted
to the President out of the Con-
soliated Fung of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. LV Loan
and Advances by the Govern-
ment.”

—_—

Demands for Excess Grants
for 1962-63

Demanp No. I-—AGRICULTURAL INCOME

Tax AND Sares Tax

“That & sum of Rs. 63,421 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. I Agricultural In-
come Tax and Sales Tax for the
year ended the 31st day of March,
1963.”

Demanp No. XII—Jans

“That a sum of Rs. 1,809,707 be
granted to the President out of

NOVEMBER 18, 1966

(Kerala)

DSG. & D.EG. 24103
(Kerala) L

the Consolidated Fund of the Sigte
of Kerala to make good an ¢x-
cess on the grant in réapect of
Demand No. XII Jails for the year
ended the 31st day of March,
1963."

Demanp No. XXI—Pusuic Hearrx

ENGINEERING

“That a sum of Rs, 35,05,960 be
granted to the President oup of
the Consolidated Fund of Lthe State
of Kerala to make good an ex~
cess on the grant in respect of
Demand No, XXI Public Health
Engineering for the year ended
the 31st day of March, 1963."

DemManp No. XXXII—IrRRIGATION

“That a sum of Rs. 5,64,780 be
granted to the President oui of
the Consolidated Fund of the State
of Kerala to make good au ex-
cess on the grant in respect of
Demand No. XXXII Irrigation for
the year ended the 31st day of
March, 1963."

Demanp No, XXXIII—Pusric Wonrks

“That a sum of Rs, 853,463 be
granted to the President oui of
the Consolidated Fund of thc State
of Kerala to make good an cx-
cess on the grant in respect of
Demand No XXXIII Public
Works, for the year ended the
31st day of March, 1963."

DemManp No. XXV—TRANSPORT
SCHEMES

“That a sum of Rs. 1,27,768 be
granted to the President out of
the Consolidated Fund of the State
of Kerala {o make good an ex-
cess on the grant in respect of
Demand No. XXXV Transport
Scheme for the year ended the
81st day of March, 1063.”

Demenp No. XXXVII—-PrNgioNs

“That a sum of Hs. 508,191 .hl
granted to the President out of
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the Consolidated Fund of the State
©of Kerala to make good &n ex-
cess on the grant in respect of
Dem No. XXXVIO Pensions
for the year ended the 31st day
of March, 1963."

Devarny No. XLV—Caprrar  OUTLAY

ON IRRIGATION

“That a sum of Rs. 67,73,571 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XLV Capital Qutlay
on Irrigation for the year ended
the 3ist day of March, 1963.”

DemAND No, LI—CoMMUTED VALUR OF

PensioNg

“That a sum of Rs. 76,183 be
granted to the President out of
the Consolidated Fund of the Slale
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. LI Commuted Value
of Pensions for the year ended
the 31st day of March, 1963."

Demands for Excess Grants (Kerala)

for 1963-64

Demanp No. I—Acricurture Income

Tax AnNDp SaLEs Tax

“That a sum of Rs. 103,865 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an cx-
cess on the grant in respect of
Demand No. 1 Agriculture Income
Tax and Sales Tax for the year
en;l:d the 31st day of March,
1064."

DemaND No. X—D1sTRICT ADMINISTRA-

TION AND MISCELLANEOUS

“That a sum of Rs. 39,835 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good un cxz-
cess on the grant in respcul of

DSG. & DEG. 4106
(Kerala)

Demand No, X District Adminis-

tration and Miscellansous for the

year ended the 31st day of March,

1864."

Demanp No. XII—Jans

“That a sum of Rs, 1,36409 be
granted to the Presidemt out of
the Consolidated Fund of the Slate
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XII Jails for the
year ended the 31st day of March,
1964."

Demantd No. XXI—Pusuic Heavrs
ENGINEEMING

“That a sum of Rs. 28,75,184 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XXI Public Health
Engineering for the year ended
the 31st day of March, 1964.”

Demanp No, XXII—AGRICULTURE

“That a sum of Rs. 2,01,844 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demangd No. XXII Agriculture for
the year ended the 31st day of
March, 1964."

Demanp No. XXV—ANmMAL HUBBAN-

DRY

“That a sum of Rs. 1,00,502 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XXV Animal Hus-
bandry for the year ended the
31st day of March, 1964."

DemanD No. XXX VII—PENSIONS

“That a sum of Rs. 31,23,600 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
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Demand No. XXX VII Pensions for
the year ended the 31st day of
March, 1964.”

Drmanp No. XLIOI—CAPITAL OUTLAY
AND PusLic HEALTH

“*That a sum of Rs. 10,60,020 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No, XLII Capital Qutlay
on Public Health for the year
ended the 31st day of March,
1064

Demann No. XLVI—CAPITAL OUTLAY
oN IRRIGATION

“That & sum of Rs. 1,07,50,677 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XLVI Capital Outlay
on Irrigation for the year ended
the 31st day of March, 1964."

13.36 houm,

DEMANDS* FOR SUPPLEMENTARY
GRANTS (GENERAL), 1968-87
and
DEMANDS FOR EXCESS GRANTS
(GENERAL), 1963-64
Mr. Deputy-Speaker: The House
will now take up discussion and vot-
ing on the Supplementary Demands
for Grants in respect of the Budget
(General) for 1968-87 and the De-
mands for Excess Grants in respect of
the Budget (General) for 1963-64.
Both these sets of Demands will be
taken up together.

(i) Demands for Supplementary
Grants (General) for 1088-87

Demaxp No. 2—Foren TrADE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs.  24,00,00000 be
granted to the President to defray

ed:

ed:

ed:

(General)

the charges which will come in
course of payment during the year

ending the 31st day of March,
1867, in respect of Demaad No.
2 Foreign Trade”.

DeMAND No. 16.—EXTERNAL AFFAIRS

Mr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs.  67,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 3Ist day of March,
1967. in respect of Demand No.

* 16 External Affairs."”

Demanp No, 41—MiNisTry or HeaLrn

AND FAMILY PLANNTNG ,

Mr, Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 560,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.
41 Ministry of Health and Family
Planning.”

Demano No. 52—DeLat

Mr. Deputy-Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Ra 5,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.
52 Delhi.”

Demaxp No, 51-A—CHANDIGARE
Mr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Ra. 1,67,25000 be

-_;;lo\red with the recommendation of the President.



